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COUNCIL OF STATE A o

:'l’.ucsday, the 27tk Jlarch 1045 ‘ SN

. 'The Councxl met in the Council Chamber of the Ooumnl House at Elevm of . .tho
Clock, the Honourable the President in the munr :

MEMBER, SWORN i
‘The Honourable Mr. Douglu Dmnt.ry Warren (Nominated Offigial). )

QUEs'rmNé AND ANSWERS -

STATEMENT MADE BY BIR ZAFRULLA KHAN AT THR ()oiuuonwmvm an'miml
CONFERENCR

210. Taz HoNourasiz Mz, M. THIRUMALA ROW : (a) Has the atoennon-
of Government been drawn to the following statement made by Sir Zafrulla Khany
Leader of the Indian Delegation tp the British Commonwealéh Relations Confereﬂoo* :

** India is on the march. You ma.x help her or yon may hinder her, but noné-
can stop her *'?

(b) Is the Commonwealth Relationé Conference convened- at the msto,nod a{

H. M.’s Government ? Aré its reso]utwns binding on the eountries repreaentad
the Conference ? N
Tex HONOURABLE SIR MAHOMED‘ USMAN : (a) Yes. - R
(b) The Commonwealth Relations Cbnferenoo was convened at the msta,no‘ of
the Royal Institute of International Affairs, London, not by His Majesty’s Gov&rn-
ment a,nd s of an entirely unofficial character.
ONOURABLE Mz. HOSSAIN IMAM : Has it got the moral support d’
His l[a.]esty s Government ? - .
. ' TeE HONOURABLE SIR MAHOMED USMAN The ‘Honourable Mentber mby
draw any inference he likes.
Tas HONOURABLE MR, HOSSAIM IMAM : What is the mformatlon of‘ tue'
Government on the subject ?

®-oT

(No mwer) v ;’
IMPORTS FROM AND Exro*m To UNITED Kmonon BTC, .3 A
. 211. Tag HoNourasLE Mr. HOSSAIN IMAM : Will Government lay ot the
table a detailed Hst of the following articles imported from and exported to U.K,

U.8.A., Iran, Australia and Egypt in the first half of 1943-44 and of 1944.45 : wines,.
tea, tobacco, spices, foodstuffs, cotton, ootton goods woollen gaods, sugar 3 *
Tag HoNouraBre Me . N. R. PILLAI: A statemient furnishing such mfoim.

tion as is a.vmlable is laid on the table.
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e QUEBTIONS AND ANSWERS V495
" NumBER o¥ REGISTERED CONTRACTORS IN THE C. P. W. D..
212. Trr HoNovraBLE Me. HOSSAIN IMAM : Will Government state the

'number of Muslim and non-Muslim regnstered contractors in each class on 319&
December 1939 and 31st December 1944 in C. P. W. Department ? -

Tae HONOURABLE MR, H. C. PRIOR: The number of Muslim and non:
Muslim registered contractors in each class on 31st Deoember, 1939 and 31st Decem
ber, 1944 is as under :—

o . No. of contnctors No. of contractors

. class-wise on - " olass-wige on
31-12-39 2 31-12-44
i T I, I 1 Il +II
Non-Muslims .. . . . . . . 106 167 310 362 489 - 683 ,
Mulims . .- . . . . . . 19 2 113 .6 101 212

NUMBER OF CANDIDATES ADMITTED TO THE RAILWAY TRAINING Scmoor, Juux.mn )

213. TeE HoNouraBLE Mr. HOSSAIN IMAM : (a) Will Government lay on
‘the table a statement of the number of Mushms, Caste Hindus, Scheduled Castes,
Sikhs, Indian Christians and Anglo-Indians admitted to the Railway Training
Sehool at Jamalpur in the last five years ? (). Are carflidates called for interview'
“irrespective of the marks secured ¥ (c) Will Government place in the Library &
oopy c;f the report of the admission examination by the authonties in the last five
years

TrHE HONOUEABLE Me: D. D. WARREN : I have called for the mfonntmon
which will be lmdon the table of the House in due course.

Nmn OF LOoCOMOTIVES AND Wacoxs smur OVER:EAS

214. THE HoxouraBLE Mr. HOSSAIN- IMAM : Will Government state the
total number of B. G. and M. G. locomotives and wagons sent abroad on Defence
account up to 31st December 1944, the number received back, the total price received
by the Railways and the total price paid by them t’

TeE HOoNOURABLE MR. D. D. WARREN : I lay on the table a statnment of
locomotives and wagons sent overseas up to 31st December, 1944 and 'received. back;
up to 1st March, 1945, As regards the last part of the question, the debits and
credits to be edjusted in connection with these transfers have not yet been finalised.

v - Statement
Looomotnves o.nd wagons aent overooaa up to 318t December 1944.

B. G. looqs ‘. . . . Nil. B. G. Wagons . . A 1418

M. G.loccs. . . . 206  M.G.Wagons . . . 7856
Loocomotives and wagons recewed back up to 1st Magch 1945. ,
B. G.locos. . . . . Nil. B, G. wagons . . . .2 .

. M.G.locos. . . . . 42 M:G.wagons . . . . 1026

COMPOSITION. OF THE COAL ADVISORY BOARD '
215 Tax HoNourasLy Me. HOSSAIN IMAM : Will Govemment ‘state the
‘composition of Conl Advisory Board aqd the interests vhlch are represented on”
it? -

- TuE HONOURABLE SIR MAHCMED USMAN (on béhalf of Supply Department)
The Honourable Member is perhaps referring to the Coal Advisory Committee which
has recently been constituted. I place on the table of the House, a copy of the orders
which describe its constitution.

Tak HoNourasLE Mr. HOSSAIN lMAM As regard the last part _of the
questxon, Sir, which are the interests reprcscnted on the Committee

TrE FoNouraBrLE Sip -MAHOMED USMAN: The Honourable Member
may see the orders which I have placedon the table.



42'6 t <OUNCIL OF STATH [27TH MaAR. 1945

. No. COAL 127 (15)
- GOVERNMENT OF INOIA
DEPARTMENT OF SUPPLY

(MAIN SEORETARIAT)
) New Delhi, the 8th Match. 1946
. TO — S .
: The Secretary, . .

“{1) Indian Mining Association, 2 Clive Street, Royal Exchange, Calcutta.
(2) Indian Mining Federdtion, 15, Clive Street, Caloutta. T,

(3) Indian Colliery Owners’ Asaooiation, Jharia. N
Sursgor.—Ooal Advisory Committes.
I am direoted to refer to , ) .

(1) yourletter No. 265/339/R of 29th January 1944 to Labour Department.

(2) your letter No. 88 of 22nd January 1944 to Labour Department.

(3) Labour Department’s lettor No. Coal 6/5 of 17th January 1944 ,
-on the above aubject and to say that as the Calcutta Coat Committee has been rendered superfluous
by the comcentration of coal control urder the Dspartmant of Supply and by the location. in:
Caloutta of a Coal Commissioner’s organisation with a Branch Secretariat, Government have
decided formally to abolish the Committee with effect from 1st August 1944. L

2. As, however, with the extension of Government contrcl aver the production and distriba. *

tion of coal it becomes inereasingly necéssary to arrange for the.offiders of Government regpom-.
ejble for initiating and carrying put action under the general schems of control to be able to calb.
oo the accumulated experi aud expert, advioe of the coal trade when necessary at short
notioe, it has been decided to proceed on the lines indicated in the correspondence referred to
above, and to set up a Coal Agviﬂol‘y Committee in Caloutta.

-3. The Comnmittee, which will be strictly advisory will consist of officials and Lon-offiials’
meeting rogularly, for informl discussion. at least onice & week. It will disouss, with the Chair-
man's approval, cages which the coal trade wish to put forward as woll as cases brought to it by -
official members. _ . :

4. The official members will be— :
+ 1. Deputy Coal Commissioner (Production)«—(Chairman
< 2. Deputy Coal Commissioner (Distributian). .

Y

3. Chief Inspector of Mines. or their roprueaﬁs-
4. Joint Financial Adviser (Munitions Production). { © o tives,

5. Deputy Becretary, Branoh Seoretariat (Secretary),’

6. Director of Unskilled Labour Supply. . J

The Industry will be represented by tlirea msmbers, oné to bo nominated by each of the
three -Associations, viz., the Indian Mining Asrociation, the Indian Mining Federation, and the
Indian Colliary Ownerr’ Association. I am to request you to #6nd as soon a® possible the name of
the representative you desire nominated.to the Daputy Secretary, Branch Bacretariat (Coal), for
the approval of Government. N h : L -

5. As cases msly arise where it will be ncessary to obtain detailed expert advios, members of
the Committee will be at liberty to have in attendance such other exports as they may desire
to assist the Committee in its consideration of a particular case. .

6. .80 far as relations with the Coal Centrol Board are conearned, the Committee will be free
to recommend that a particular case or matter of policy bs placed befors the next meeting of the
Coal Control Board. The Committee will alao receive from such Technical Commtittes of Mining
Engineors as may be subrequently set up in the coalfiélds any case which that Committee wishes
to be discussed by the Advisory Committee. L

+ 7. The Committes will/mset in Room No. 24 of the Coal Commissioner's office at 1, Counecil
House Street, and it is proposed to fix Friday in each woek at 10-30 A.M. as the tima for the maet-
lug. Iam toroquest you to say whether this tim> will suit the convenienca of your representative ,

I haw, eto.,
- M. IKRAMULLAH, *

" Joint Becretary to the Government of India.

‘CosT OF DEPUTATIONS SENT RX-INDIA’

216 TH= gN_OUBABLn Mz. HOSSAIN IMAM :  Will Government state the
total cost incurred by each Depar ment in'the year 19043-44 and first_nine months.
of 1944-45 in sending official, non-official and mixed deputations outside India,

- and the purpose for which they were sent ?_ - ) L

. TaE HoNoURABLE Mi. E. CONRAN.SMITH : Theinformation is being'collect.
ed and will be placed on the table when available. - . .
TaE HoNoURABLE Mr. HOSSAIN . IMAM : Will the Honourable Member give-
also the names of the personnel of these deputations- ¢ .
* (No answer.) .



QUESTIONS AND ANSWERS . @7
DISSATISFACTION AMONG BRITISH OFFICERS IN THE INDIAN ARMY -

2!.'1 THE Hoxomm.n Rasa YUVERAJ DUTTA SINGH (a) Are Govern-
ment aware of any * dissatisfactioi among Bntnsh officers in the Indian Army
partxou]arly Emergency Commissioned Qfficers ”’, who are said to have had no in-
crease in pay sihce the war began ¢ If so, what steps have been taken by Govern-
ment which may involve any financial obligation on the Indian Exchequer and
to what extent {

(b) What steps, if any, have been. ta.ken by Government to improve the condi-
tions of pay of Indian officers in the Indian Army ; and-to what extent have such .
.improvements cost the Indian tax-payer ?

His ExcerieNoy THE COMMANDER-IN-CHIEF : (a) The answer to the first
part isin the negative, though I would add that the Honourable Member is not correct
in saying that there'have been no increases in the pay of British officers of the Indmn .
"Army since the war began. .:

(b) Ilaya sta-wmont on the table. Figures for the actual additional cost are not -
available, and I regret I am unable to underake their odmpllatlon, as this would in-
. volve an expend:ture of time and labour not justified in war-time. -

. THE HoNoUrABLE Mr. HOSSAIN IMAM : Could His Excellency give some
mdxcat.non of the approximate cost.? .

His EXCELLENCY THE GOMMANDER-m-CHIEF I have nothmg to add to.
the mformatlon I bave given. .

Btalgmem

The pay of Indian offleers was morauod in 1942, The rates ofp.y admissible in 1999 autl
at the preeont day reepectively are as follows )

... 1089 - ) 1939
Single or married Single or married *
Rupees per upees per
: _Mmensem “mensem
2nd Lieubenant . . . 300 Captain (4) . . . 560
Lisutenant PR . 350 Capttun @) . . . 600
Lieutenant (85) . . . 400 Captain (8) - . . 650
* Captain R . 450 Major . . +.. 800
Cuptmn 12) . . . 8500 Luuuxnant-Colonel . 1,000
. N - 1944 . 1044
. . . Single Married ’ Singlo Married
Re. per. Re. per . Re, per  Rs. per
mensen msnsem Mensem . mensem
ol . ‘Captain () - . . 500 630
2nd Lieutenant . . . 405 4860 Captain (11) . . 530 660
* Lieutenant . . . . . 430 490 Cn.ptmn (14) B . 620 760
Lioutenant (3) . . . 440 520 Major .7 765 850 -
Lieutehant (6) ., . . 460 . 520 Major (22) . . . 8856. 950.
Captain . . . 500 810 Lioutenant-Coloncl . 1 090 1,146

Indian officers have also been rendered eligible for corps, cha.x?e and additional pay at the
- same ratos us British officers. .Stalf rates of pay weroe also fixed for Indian officers.

COMPOSITION OF THE CLAms CoOMMISSION

¢ 218. Tug HoNouraBLE Rasa YUVERAJ DUTTA SINGH : Will Govern-
“ment state who are the members of the Claims Commission constituted under the -
 War Department which came into operation on the 1st January; and what are the
‘functions and the duties of this Commission ?
.. His ExciLLeNoY THE COMMANDER.1~.CHIEF : Sir,Ilaya etatement on the
‘#able giving the information réquired by the Honourable Member.
% TEe HoNouraBLE Mr. HOSSAIN IMAM: Is this Commission under the
“War Départment or under the Legislative Department ?
. 'His ExceriENoy THE OOMMANDER.-IN-CHIEF : ‘Under the War Depart.
-ment. '
Targ HoNoUraBik Mr: HOSSAIN IMAM: Will Government consider the
. advisability of placing it under thie Legislative Department as other Conmusqxom
lnve begn placed ?
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.  His EXORLLENCY THE COMMANDER-Ix- OHIEF The information is-ocon-
t&med in the statement which I have laid on the ta.ble

A

- Siatemens .
. The Claima Comutission (Indis) consista of the following members :— oo

President.—Major General W. M. Hayes, CB.E, . N
2Membere.—A representative of the Dapa.runent. )
A representative of the Principal Administrative _Offieer &n India).
A representative of the Flag Officer Commatiding, Roysl Indian Navy.
A reprosentative of the Air Officer Commanding,- India. 4
A representative of the Military Finance Department. .
-~ A representative of the Legislatwo Department. '
" Deputy Direotor of Claims :

- The duties arld functions of the Cla.uns Commission (India) are to deal with claits in India
.made by or against the Armed Foroes (British, Indian, Dominion and AHied), or the pereonnel
thereof or the-Central Government, arising out of traffio accidents, training or manceuvres, and
ooburrences in the nature of civil wrongs whether or not hawing their origin in trumng or mgnoew- °
wres, whmmnﬂ injury or loss of life or property, or damage of land or crops or other proper-

in ciroumstances for whmhthe Armed l'omel, or the Central Govemment on

thoir behalf, allego or accept responaibility.

The Comsinsion will not, however, deal with:— .

(3) claimas arising from. requisitions, hiringe, purchases or other contracts ;

(s3) olaimg by members of the Armed Foroes, and civilian mﬁoyee- of those Foroes, which,
fall to' be coneidered under dWmmtsorDepmthogu -

(¢is) inter- rt.mantal

(sv) claims for the of which any other authority is preseribed by law. B

The Comimisrion is responsible for _advising His Excellenéy- the Comma.ndahm-Chnel
Mn regatﬂmg regulatlona designed to minimise accidents and damage. ce.

ForRMATION_oF AN INDLAN PARACHUTE REGIMENT

219. Taz HoNoumaBLE Raja YUVERAJ DUTTA SINGH : Will Govern.
ment give the main details of the formation of the Indian Parachute Regiment, .
the creation of which has recently been approved by H. M. the King Emperor. -

"His ExoBriENcY 7HE COMMANDER-IN.CHIEF: The Indian Parachute
Regiment consists of soldiers drawn from other units of-the Indian Army: British
and Indian officers arc serving with the Regiment. All members of the Regiment are
volunteer parachutistsand they do a basic course of instruction in parachuting before
being taken on the strength of the Reglment Extra pay is admissible for men who
-qualify and then join the Regiment. There is algo an extra messing allowance admis-
sible for Indian other ranks. Only men of the highest medical standard are accept-
able. Units of this Regiment distinguished themselves in action against the J. apanese
during the Imphal battle last year thongb on that occasion they were used in an-
ordinary infantry tasks -

: InpiaN TROOPS IN Gmcm )

_ 220. Tax HoNouraBLE Me. HOSSAIN IMAM : Will Government lay on the
¢able -the following information about Indian Troops in Greece :—(a) The number
empldyed in 1944, (b) the casualties caused by the Axis and by the local peoples

and (c) the work they are doing now ¥

His EXOELLENCY THE COMMANDER- IN-CHIEF : (a)I am unable in_ the
interebts of security to state the exact number of Indmn troops employed mGteeoe

(b) The casualties were as follows :—

Killed.—2 officers, 1 Viceroy’s Comlmssxoned Officer and 25 Indian Other Ranks.

Wounded.—3 Officers, 1 Viceroy’s Commissioned Officer and 190 Other Ranks.

9] Indian troops in Groece are now believed to be engaged on relief work and

gurrison duties.

ESTABLISHMENT OF A COLONY FGR THE SETTLEMENT OF INDIAN SOLD1ERS

221. Tae HowouraBrLE Rasa YUVERAJ DUTITA SINGH: Do Govern-
ment propose to consider the possibility of establishing & colony for the settlement of -
Indian soldiers returning from the wat, on one of the islands to be hberatod from
Japanese oocupation?

TeE HoNouraBLE Stk MAHOMED USM.AN (on-behalf of Defence Depm
ment) : Govemment have no such schema under consideration.

.

" Nors :—Questions against the Hon. Mr. Thirumala Row md thoKon RanYuveﬂ) .
Dutta Bmgh werqput by the Hoﬂ Mr. G. B Motilal.
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. N
;oh Tm'l HoNouraBLa Me. HOSSAIN IMAM | Have they ever considered such a
eme . : . S
Tar Hoxovnasre Ste MAHOMED USMAN :  That does not arfsa.
'.%‘nn HoXoUraBLR ME. G. 8. MOTILAL : Are they prepared to consider it even
now?. - . . ’
'THE HowouranLe Stk MAHOMED USMAN : T have nothing to add to what
Thave said, Sir. L ‘

4 NuusEE oF INDIAN TROOPS ON VARIOUS FRoNTS )
222. Tae HoNnouraBLE: MR. NARAYANDAS GIRDHARDAS :  Will Govern-
ment state the total number of Indian soldiers employed in European and other
theatres of war outside India and whether the entire expenditure on soldiers 8o
employed, such as pay, allowance, travelling, etc., is borne by the British Govern-
nl:;;:t or whether any portion of the same is being charged to the Government of
. ia ¢ ’ , - o . B
. Tee HoNoUrABLE Sir CYRIL JONES: The total number of Indian soldiers
serving outside India including efficers is apprpximately 4,30,000. = ’
The “ntire expenditure on Indian soldiers employed outside India ia borne hy
His Majesty’s Government in accordance with the principles of the Financial
Bettlement. - B _ L b
Tux HoNourapLE Mr. HOSSAIN TMAM : Is the cost of pension also borne by .
‘His Majosty’s Government ¢ e : . . -
THE HoNoURABLE St CYRIL JONES : 'When I said that- * the entire expen- -
diture on Indian soldiers employed outside India is borned by His Majesty’s Govern-
ment ”’, I was referring to effective expenditure. The non-effective expenditure is
goverxl:ed’ by the * Non-effeative ” Agreement which was explained in the Budget

" Tam HoNoURABLE Mr. HOSSAIN IMAM : - I ask about the past. This is the
new agreement, made in 1944. What was the condition in 1943 when no agreement
existed ¢ _ : . ‘ :

T HoNoURABLE S CYRIL JONES : I would again refer the Honourable
Member to the explanation of this ‘‘ Non-effective )’ Agreement, which, if he will
read it, he will see goes right hack to the 1st April, 1939. -

L ‘TrE HoNoUurABLE MR. G. S. MOTILAL : Are these agreements placed in the

ibrary { o . o

Tk HoNouraBLE Bz CYRIL JONES : No, Sir. ) :

. . Tur HoNovriABLE Mr. HOSSAIN IMAM : Will the Honourable Member place’

them in the Library, if they are not secret documents ¥ : : -
Tik HoNoURABLE Sik CYRIL JONES : I cannot undertake to do so. But the
agreement has been explained in the Budget Speech.. - - o :

DisABILITY PENSIONS PAYABLE TO WIDOWS AND DEPENDANTS OF INDIAY SOLDINES

223, THE HoNOURABLE MR. NARAYANDAS GIRDHARDAS : * Will Govern- -
ment state whether allowances, pensiong and other compensation payable to the
widows or families of the Indian soldiers employed and killed in European and other
theatres of war outside India or its borders are being borne by the British Govern-
ment or whether the Government of India is required to éontribute any portion to
such éxpenditure ? o X . i .

Tar HoxourasLe Sie CYRIL JONES : I would refer the Honourable Membor
to the Honourable the Finance Member’s Budget. Speech. ‘ .

' 'NUMBER OF OFFICHRS RECRUITED IN INDIA. . -

224. I'ns HorourasLs Me. HOSSAIN IMAM : - ‘Will Government state the ~

number of Officers rearuited in India each year from 1940 to 1944 to each of the.
Defenoce services giving the communal composition §
" Hs ExosLLenoy T8 COMMANDER-IN-CHIEF : Btatistios regarding -the
communal composition of officers are available only for the Royal Indian Navy and
the Royal Indian Air Force. I regret that I am unable to give actnal numbers in the
interests of security, but I lay a statement on the table giving the_ p'oroenusﬁoby
‘communities of the officers recruited to the above-two services each year sinoe 1 0.
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Mmmummqr s veorwited Snitko Royol: Indien Navy and the Royal Indmp
. ‘oroe cmoo 1940, by aommummc ) )

T, “L—RoraL Iripsax Navy

7~

e

. R ° Iu%lli‘gnuid R a,
Year Eu;opom Hindy  Muslim  3ikh Christian. Parsees Jow: Total

940 ., 0 . U6 26, . %0 40 - 77 13 1000
4041 . L0 . 12-8, 85 1:0 7.8 10 . 04 1000
Q942 . - 8356 185 7.0 21 16-0 41 08 100°0
X043 .' 665 - 125 7.5 %0 18- ‘2.9 01 100-0
2044 170 385 105 27 30-0 86 .08 . 100-Q.

o ' IL—Rovax Inpax Atz Forox -

hd - > - - vy
+ Wear - Hinda  Mopslim  Sikh  Christien ° Parseo - Jeow Total
10 . . - €80 18-85 136 107 93 -« ... 100-0
415 .. ., 450 1647 14-6 139 89 10 10040
w42 . L ads 19-8 12:3 19-5 51 0-2 100-0.
w943 . © 410 169 108 20-0 47 .. 100-0
1945 | . 304 145 88 351 a2 . 1000
WoMBER OF PEESONS SELEOTED FOR COMMISSIONS BY THE PROVINCIAL SELECTION

Boarp

~

. 225. TaE Honovmu M. HOSSAIN IMAM.: ‘Will Gavernment state the -
pumber of persons of each community recommended and selected from éach area
by Selection Boards, end the number communitywise seleoted by the Central Board

His EXCELLENOY YHE COMMANDER.IN-CHIEF : I must explain that the
system of selsction by a Central Board was supemednd some years ago by the present
system which is.as follows :—

Prehmma,ry solectaon for Commissions i in the three services is made by Povin®
cial Selection Boards and by touring recruiting officers who recommend suitable
oandidates for final tests by the Serdm Se!eotxon Boards of which there are 6, looat-

&4 throughout India.

. I regret that in the interestsof secuuty,l am unable to disoloss the actfial
numbers of candidates who appear before and are selected by.the Services Seleo-
tion Boards, but I lay on the table a ‘statement showing the percentages of cgndidates
from various communities, who @; poared before and were accepted by these Boards
durlng the perxod from the 1st of mber, 1943 to the 31st of Deoember, 1944,

Bmmmnta}umnnyzhe crcmﬂaguojmd‘duajrm :ppeandbquoul
. were  aoser ted pwmmml.’anua
Pormoftonl Parayuojmal Pan rate
Community. .. appliodnts. of accapied candi- n&
. : . o % }hm %
dadus 48~ 0 +7 16-1
: ims - . 22-9 19 . ‘189
: e e 10-8 13-1 22°6
lndianChﬁlﬁml - 82 - 9:0 20-8
)-Indians . &-9 . 10-0 33-8
Jows . 0.2 0-4 30-8
: Dol.'NclledEuropeqns . 2.0 2-7 24-3
- Parsees - 17 26 27-0- -
Ofhers . . ‘2-3 ‘24 19-3
- Torar 100-0 100~0 : L

NUMBER OF EvrorEaNs um 'Aaat.o-hmuns SELEOTED FOR COMMISSIONS IN '1044
. . %26. Tax HoNOURABLE M=. H JAIN IMAM : Will Govemmept state
mumber of Officers, Europeans & Anglo-Indians, a pgoln in 1944 to all
Defenee services by: () oompohtion, (n) nomimtnon, (+4%) promotwn ?
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His ExopLLENOY THE COMMANDER-IN-CHIEF:  With the ex eption of two
‘Ruropeans recruited by examination in the U. K. and four Indians recruited by exami-
‘nation in India for permanent commissions in the R. 1. N., all other.commissioned
officers for the three Indian Defence Services were appointed either by selection or by
promotion. I regret that I am unable to give actual numbers in the interests of
‘seourity, but I lay on the table statement showing the percentage of (2) Europeans
() Angls-Indians of the candidates commissioned in 1944, ‘
. THE HoNoUrABLE MR, HOSSAIN IMAM : Could His Excellency give us some
idea of the promotions as well’as of the selections ? . , '

Hrs ExceLLeNcY THE COMMANDER.-IN-CHIEF :  Certain officers arv appoint-
sd by promotion from the lower ranks. That is the difference. The others aome in
from civil life, and are appointed directly by selection. »

" Statement showing perceniages of Europeans and Anglo-Indians amony offioers commissioned info the

. Indian Defence Services in 1944 by selection. - “
Royal Indian Navy Indian Army. ‘Indian Air Forc®
’ Oommis- Commis- Commis- Commss- Commis- Commis-
.stoned . Usioned stoned ioned ' sioned sioned
, direct.  from ranks  direct from ranks direct  from rank s -
Buropesna . . . *209%,  Nil 429, 1% Nil - N
Anglo-Indians . . 14% Wil + ot 18% . 1%

*Includes recruitment.in the United Kingdom. ' i
tln the Indian Army separate statistics are mot maintained for Anglo-Indisns, who are
atatutory Inddans ard are included among the latter. ' ’ .

. COMPOSITION OF THE MILITARY ENGINEERING SERVIOES

, 227, THE HoNoUrABLE Me. HOSSAIN IMAM : Will Government give the
communal composition of Gazetted officersand superior ministerial staff of M. E.S. ?

. His ExorLLENOY THE COMMANDER.-IN-CHIEF : ] would refer the Honour*
able Member to the reply given by me to his question No. 169 on the 15th March
1944. ‘ ' ' ) -

I would add that in recruitment to the M. E. §. every effort is made to preserv:
the communal proportions so far as is consistent with the importance of meeting, .
without delay yrgent war requirements. , ‘ - .

Tae HoNourasLE Mr. HOSSAIN IMAM: Will His Excellency oall for some
returns and see that the communal proportions are being maintained ? We have
information that they are not being maintained. : - :

His ExoeLLENcY THE COMMANDBER-N-CHIEF : } have nothing to add to
what I have said already. .

PAYMENT OF WAR GRATUITY T0 PERSONNEL OF THE INDIAN BEEVIOES

228. T HowouraBLE Mr. NARAYANDAS GIRDHARDAS: Has the
attention of Government been drawn to the announcement made by-the British
ChanoeHor of Exchequer about the allotment of 500 millions pounds in the British
Budget for payment of gratuity to the fighting forces? Will the Government of .
Tndia make suitable representations to the British Government for inclusion of
Indian soldiers who have fought in the theatres of war outside India including
Burma for payment of suitable gratuity and not to make any distinction between
Indian and British Forces ¢ ‘ v

- His ExorrLeNoYy THE COMMANDER-N-CHIEF : The answer to the first part
i8 in the affirmative. The allotment is however 200 million pounds, and not 500-
mitlions. As regards the sedond part, the matter has been under the active considera.
tion of the Government; of India for some time and a acheme for the payment of a
war gratufty to personnel of the Indian Services is being worked out. .
’ . DETENUS IN THE CENTRAL JAIL, VELLORE

.~ $29. Trx HonouraBLE Mr, M. THIRUMALA ROW : (a) Are there any non-
Congress detenus kept in the Vellore Central Jail in Madras Province - -~

(b) If so, what is the number ? - - ;

(¢) To what category do they belong ?5
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(d) Are there any military detenus among them?
(¢) What is the kind of treatment they are getting, i.e., wha.t category of J;reat—

ment, among A, B and C ¢lasses, is given to them? -
‘Hrs EXOELLENOY THE COMMANDER- IN~(‘HIEF (a) Yes,
b) 15.
:c)) Persons who for military security reasons have heen detamed
(d) No, Bir. .-~

(¢) One in-class I whxch appronmates to a olass between “CA” a.nd “B”; tvhe_
rema.mder in class II which involves ““ C ”’ class treatment -

" Tae HoNnourABLE Mr. HOSSAIN IMAM :. Mag know whether the Vel.lore
-Jail is-under the Home Department™or under the War Department ¢ Ithink the reply
-should have been given by the Hame Department and not by the War Department.:

Tae HoNoURABLE Mn. E. CONRAN-SMITH : I think not: The reply was
correctly given by His Exvellency the War Member.:

» THE HONOURABLE ME. HOSSA]N IMAM 1Is this jail under the War Depart-
-ment 1 :
" Tas Honomnm: Mr. E OONRAN SMITH - The jail is mot umder the War
-~Department. It is a provincial jail.

Tae HoNoUrABLE Me. HOSSAIN IMAM Then how i8 it that the Ws,r Depm
ment are comverned with it ?

. TaE HoxourasLE Mz. E. CONRAN SMITH ‘Because they are, Sir. )

Dunm'ron OAKIB Conmnnncn

230. Tre HoxourasLB Rasa YUVERAJ DUTTA SINGH (a) Are Govern-
"ment aware that the Dumbarten Oakes Conference has resolved to establish an
international organisation under the title ‘of £‘The United Nations”, to maintain
- -internatiorial peace and security, and develop friendly relations among nationst-
(6) What part, if any, India has been assigned in this orgamsatxop? If not, why
.h&ve?Goverrnment not presséd for the reoogmtxon of India’s place In this organisa-

-tion
THE HONOURABLE SIR MAHOMED USMAN (a) Yes, Sir.

. (p) No specific parts have yet been ashigned to particular nafions. The, details
of this organisation are to be considered at the forthcoming conference at San Fran.
cisco at which, as I have informed the Honourable Member in reply to other questions,
Indm, will be represenbed ‘The last part of the question does no¥ -arise.

Tre HoNouzABLE Me. HOSSAIN IMAM : Is the Honourable the wer of the
House sure that India will not be misrepresented ?

TeE HoNouraBLE S1R MAHOMED USMAN I dé6 not think that T s_hquld even
take notice of that question. .

Tae HoNoURABLE Me. G. 8. MOTILAL : Has any literature on the subject of-
the purpose and organisation of this Ccnferenee been made available to the Govern
.ment of India, and will the Governmont make that available to the membem of the
Legzsla.ture 1 - ‘

- TaR Honomnm S MAHOMLD USMAN I must a.sk for notwe, Sir.

. CONFERENCE OF THE Umun NATIONb AT SaN’ anoxsco ’

231. TeE . HONOURABLE Raja YUVERAJ DUTTA SINGH-: Are Government
.aware that a Conference of United Nationsis to be called to meet atSan Francisco
in the U, S.A. on the 25th April, 1945 to prepare a charter of-an organisation to dell
with conditions .arising out of Germany’s defeat ? If so, will ia be allowed
a seat on this Conference and .so Govirnment propose to press thec laims of Indis
for recognition of her position in this Conference ?

Tae HoxouraBLE SR MAHOMED USMAN : - The answer to the first part of

* the.question is ‘ Yes ’; and to thesecond, that India will be represented at the Con

. ference. oghn fact that she will be 80 'epresented shows that her position is already
.reoognis :

-
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L1BERATION OF INDIAN PRISONERS OF WAR ¥ROM CAMPS IN POLAND

232] Ten HONOURABLE. Rasa YUVERAJ DUTTA SINGH : With reference .

to the reply of the War Minister Sir James Grigg, in the House 6f Commons, on or -

about the 20th February, 1945, that ‘‘ 1,400 British prisoners of war had been
hberatoq fromr camps in Poland”, will Government state whether Indian prisonérs
are alsoincluded in the term * British® prisoners”? If so, are Indians: also_fighting
on the Palish front and how many Indian prisoners have been liberated 1

Tre HoNoURABLE Stk MAHOMED USMAN (on behalf of Defence Depart-
mont‘)‘: I d3 not know to which reply the Honourable Member js refeiring. But the
term ““British prisoners *’ does not appear in the reply given by Sir James Grigg
in the House of Commons on the 20th Februdry, 1945 to a question pelating to

prisoners of war asked by Mr. Davies.

As regards the second part.of the question, no Indian Army .Pel‘sonnel is ﬁghtin\g

on the Polish front.© Twenty-five Indians are so far known to have been liberated
on the Russian front from Camps in Poland. ‘ )

_ Tre HoNouraBre Mr. HOSSAIN IMAM: Could the Hopourable Member
enlighten the House as to what was the reply given by Sir James Grigg ?

THE HovoURABLE S;ir MAHOMED USMAN": "I cannot answer that in a
supplementary question. _— :

RELAXATION OF THE PROVISIONS oF THE PAPER CoNTROL (ECONOMY) ORDER, 1944,

- 233. THE HoNOURABLE Rasa YUVERAJ DUTTA SINGH: Have Govern-
ment relaxed the provisions of the Paper Control (Economy) Order, 1944 to facilitate
the printing and publication of the main religious books of the Hindus, Muslims, and
Christians, such as *“ Bhagwdt Qita”, Bamayana ™ * Qusran ”, * Bible ", etc.?
If not, what modifications or exceptions, if any, have bean made, and to what extent?

THE HoNoUrABLE Me. H. M. PATEL : The Honourable Member’s attention is
invited to the answer given to- his question No. 96 o the 16th November, 1944.
-Important -publishers of the main religious books have beeri allowed fo consume
paper for printing such books up to 70 per cent. of the quantity of paper consumed for
that purposein 1943. In addition, they have been allowed for printing cheap editions
of such publications, news-print™ quota equal to 10 per ¢ent. of the quantity of paper
used by them for publishing such books in 1943.

-

.

" Tag HoNovrasLE Mr. HOSSAIN IMAM : May I ask the Honourable Memb,er.

if, now that the position has eased, he would be in a position to increase that quota !
Tre HoXouraBLE Mr. H.M. PATEL : Tt is very likely, Sir.
" His Hiennmss THE Aca Kian’s Mission .
.- 234, Tas HONoURABLE Rasa YUVERAJ DUTTA SINGH: Will Govern-,

ment state whether H. H. the Aga Khan has'been charged by them with an import-
ant political mission to India ¢! If so, what is the nature of this mission ¢ .

" Tag HoNouraBLESIR MAHOMED USMAN : The reply to thé firsf part of the

.

question is in the negative. " The scoond part does not arise.

(CoMPOSITION OF CIVILIAN GAzRTTED OFFICERS. - | "

_ 235. Tne Hoxourasix Mz. HOSSAIN IMAM : Will Government state the .
o6mmunal composition of O. (. Os. in service on 31-12-1943, the numbers by commu- -

nities appointed in 1944 and the method -of selection ?

His. Exogrupnoy THE COMMANDER-IN.CHIEF: I lay o statemont on the
.table showing the communal composition of the Civilian (Gazetted Officers in the
M. G. O. sorvices on the 81st of December, 1943 and the numbcr appointed in 1944
by communities. ' o ‘ S .

Apart from-departmental promotion, the selection of Civilian Gdzoetted Ofiicers

in most cases is dogie by the Federal Public Service Commission. A few spocialized

appointments and posts requiringhigh technical qualifications, are, however, filled
without yeference to the Public Service Commission. .

B}
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Communal composition of Civilian Gazetted Officcrs in M. G. O. ‘Services on the 3lat
December 1948, e ! X e

"~ 'Hindus Muslims . Sikhe Anglo- 'Indian  Parsees and Europeaus
- ) Indinns Christians Jews
548 139 51 17 20 - 12 “49
Number of Civilian Gazetted Offtoers by communities in M. G, Q. Services appoiniéd in 1044,
"Hindu®  Muslims Sikhs . . Anglo- Indian Parsees  Europeans ..
. . : Indians  Christiags and Jews . -
200 61 - . 28 20 o8 - . . 7

NuMEBER 0F EUROPEANS AND INDIANS ACTING AS MAJORS AND CAPTAINS IN THE

S T UL ATM. G - N

236. Tur HoNouRaBLE MR. HOSSAIN IMAM : - Will Government state the

number and European officers acting as Majors with 7 years’ seniority, and Captain
with 7 vears’ or more seniority in the I.M.C. (old I.M.8.) ? - .

His ExorLLBNOY THE COMMANDER-1x-CHIEF: THe information is as

fotlows :—°

Indian Majore with 7 or more years’ seniority . . . . 190
European Majors with 7 or more years’ eeniority . . . .o 86
Indian Captains with 7 or more years’ seniority . . . 437
European Captains wit{n 7 or more years' seniority . . . . 26

THE HONOURABLE MR. HOSSAIN IMAM= Does that indicate the proportion
of Indians and Europeans in-the sorvice—their pro rata number or arq there more
Indians in the service ? . - ‘ :

~ His ExoELLEncy 1HE COMMANDER:IN-CHIEF : *The figures given include
prisoners of war and the reasuu for the disproportionate figures of more Indians is
that the number of Indians in the Indian’Army Medical Corps a8 a whole is very much
greater than the number of Europeans and this is because the bulk of tke Indian Army
Medical Gorps Officers hold Emergency Commissions and comparatively few Euro-
have joined the I. A. M. C. since the war. Of the 437 Indian Captains, very

ew of them have more than two or three years’ actual military service. They get.
their seniority by an ante-date which brings them up to seven years for experience in
aivil practico and very few Europeans are similarly placed. The promotions are, of

oourse, by selection baséd on confidential reports which are submitted on a definite

prooedure, and in this selection there is no discrimination between Euro ‘and

Indians except for special appointments some-times, gome of which can only be filled *

by Europeans and some can only be filled by Indians. ‘That is the situation.
. AWaRDS FOR CAPTURE OF ENEMY AGENTS .
237. TrE HoNoURABLE RajA YUVERAJ DUTTA SINGH : (a) Have Govern®

ment decided to increase the amounts vf immediate awards for the capture and,
information leading to the capture of enemy agents in India %.

(b) With a view to facilitate the capture of enemy agents, have they published
their names and such other particulars of awards and other information, which will
. help the public to effect their arrest ? S

" His ExcELLENCY THE COMMANDER-IN-CHIEF : (a) Yes, Sir.

(b) While it may ocoasionally- be possible to reinforce the appeal to the public -

N

by publishing particulars of kmown enemy agents at large, the intention behind the -

.appeal is to stimulate public interest and co-operation in the apprehension of agents
whose presencé and activities may not be known to Government. . _

UNAUTHORISED ENTRY INTO PRIVATE DWELLINGS BY MILITARY PERSONNEL IN
o CarouTTa ‘ ‘

238. THE HovouraBLE KUMAR N. N. SINHA: Will Government- state.
how many cases of unauthorised entry into-private dwelling houses by military
personnel in Calcutta, have taken place in recent months ¢ Will Government state
‘the facté' and ciroumstances of each case © What steps have been taken by them
to punish the offénders and to.prevent a recurrénce of such incidents ¢ ]

His ExcELLExcY THE COMMANDER- v-CHIEF : - I-lay a statement 6n tho
table. - .
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. Statement.

Five cases of unauthorised entry gnto private dwelling hotses and premises by militar

pononm} in Caloutta have been reperted to Senetal Headquarters sinoe September lbt!{“.- 7
- The following are the facts of each case, : N

 ($)'On the.24/25th September 1944 Ptes, Blackburn and Pavey broke into the office of the.
General Controller of Storee, B. & A. Rly., No. 3 Koil Station and ‘stole Bome valuables
(gold watches and jwellery) the property of Mr. Haunds, troller General. . The acoused, who
were arrosted By the Civil Polica, were, at the time, soldiers under sentence who had escaped from
the British Military Hospital, Lucknow and had made their way to Caloutta. They were tried by
Court Martial and were each sentenced to 2 years imprisonment with hard labour. T

(¢¢) On the night of the 30th October 1944, 8gt. Hamilton of Nb. 2 Gold Coast Regt., entered
the house of Mr. Mohammed Rahman, 4/1 Nayat Khan Lane. It is alleged that be was drunk
and bscame violent. The Military Police wore called and he was arrested. He has been returned -
to his Unit (at present serving under S8outh East Asia Command)j for trial. - .

. (#44) It- was reported that or the 18th November 1944, Bapper Haruna Mundi and Pte.
MNphaman Goa of H. Q, 82 (West'Afrioan) Divirion entered a house at No. 102, gln)pdu T.ane,

All relevant doouments-were passed to the Divieion-Headquartere (at present serving under South

East Asia Command) for disposal of the case. :

(iv) On the 24th December 1944 Aotion/Bombadier Donaldson broke into the house of Mr,
Valentine at 170/2 Lower. Cirgular Road. At the request of the householder no eharge was pre-
forred aghinst Deaaldscn. At the time of the offence, however, Donaldsun was abs-ut from the
Detention Ward at Serampore Hospital and he was puniched for breaking out and remaining absen$’

" without leave . .

(v) On the night of the 26th December~1944, Sgt. Phillip, Embarkation. Headquaters entered

. a'house at No. 7, Clyde Row and disturbed the owner, who accosted him, und enquirod_what he

was doing there. The owner was.not completely satisfled with the explanation given by the scl-

dier and communicated with the unit who investigated the case. These investigations revealed

that Phillip went to visit a friend whom he mistakenly thought recided at Neo. 7 Clyde Row
It was acceptedshat this was a genuine mistake and no disciplinary action was taken in the case,

Btriot orders are already in force whereby incidents involvirg military personnel and civilians

. ave required to be reported and investigated with a minimum of delay by the military forms-
tion eoncerned, who take necessary disciplinary action. : : ‘

-
.

. AR SERVICE TO. AUSTRALIA

- 9239, Tar HoNOURABLE Raja YUVERAJ DUTTA SINGH : Will Government
give the main particularsof the regular Round Trip Air Service from India to Australia,
which has been set up by the U. 8. A. A. F. Air Transport Command and its finan-
cial commitments, if any, on India ? o , .

- His Exorriexcoy THE COMMANDER-IN-CHIEF : 1 regret that for security
- reasons I am unable to giye any details beyond thoso published in the Press. The
Government of India have not accepted any financial fesponsibility in respect of this

Rervice. ' ‘

Vistr oF Sz CyeiL NoRwooD AND SIR WALTER MOBERLY
940. Tar HoxourasLE Rasa YUVERAJ DUTTASINGH : (a) Will Govern-
ment state whether Sir Cyril Norwood and Sir Walter Moberly have oome out to
India on an invitation of Government to’ stuily the educational pl:oblems of t!ns
" oountry ? -If so, will they state the scope o tbe. mission,, ind.cating the specific
nature of tho problems whiéh they .ha,ve to cope with ? . o
- (b). Is not education a Provincial subject, apart from t._hq Centrally aﬂnnmst.emd ‘
.areas ; and did Prévincial Governments ask for such a. mission to study educationmal
? : , B
pwbt:;n%ﬁll the report be published for public information, before action is taken
?m'].‘ogl: HoxouraBLE Stk JOGENDRA SINGH : (a) Sir Walter Moberly and
Sir Cyril Norwood have come out to India at the invitation of the (.Jep.t.ral Gov.onuno.nt,.
The object of their visit is to make contacts and discuss educational questions with
universities and other authorities concerned with education and strengthen the cul-
tural link betwéen India and the United ngdom,'wlth & view to i_”qcxl'xt.ate develop-
meht in certain branches of higher education in this country. This visit by educa-
tionists eminent on the ‘Arts side is compicmentary to the visit by Professor A. V.
i istingui scientist. . . o .
H_l!l ?b;l{:;it)mggsh;gt the Central Government havo accepted the rfesponsibility of
_advising Provincial authorities through the Central Advisory Board of Education in
- regard to developments of edvcatiqr which may boe of special value to the country as &
.wg:lo. : . : : '
(18) No. -

-
e

4.
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 (¢) Tt is not intended to publish any report. _Action will be taken by authonhu
opnoerned in the light of their discussions with tHe visitors.

" Tae HoxouraBLE Mr. P. N. SAPRU: Was the Central- Adn Boa.nd of .
Education consulted .before an invitation was issued to Sir Oynl Norwood and Sir
Walter Moberly to visit this country ? .

Trr HoNoURARLE Ste JOGENDRA SINGH-: Not ofﬁcxa.lly ; but I happen to
. be the-Chairman of that Board and can act on its behalf. -
- Tae HoNovraBLE ME. G. 8. MOTTLAL: Who .bears the expomos of this
mission ? -
Tix, HonouraBLE Sie JOGENDRA SINGH : The Govemment of Indis. .
_ - Tae HoNouvraBLE MR. P. N. SAPRU: Is there any intention of sending a
“mission of Indian educationigts on the.Arts side to Britain or to any other country ¥
Tae HoNovRaBLE Sie JOGENDRA SINGH : I am trying to artange, if -
possiblo, an exchange of professors.and teachers. - .

INCREASE OF BROTHELS AND Pnowru'v'ms IN DrLmn -

241! Tae HoNourABLE Rasa YUVERAJ DUTTA SINGH : (a) Wwill Govem-
ment state whether there has been an increasg in the number of brothels, and prosti-
tutes in Delhi ; if 80, what is the cause of it ?

(b) What s’wps have been taken, or are proposed to be taken to reduce their
number in_the interest of public morality and health ? ) ’

TrE HoNoURABLE ME. E. CONRAN-SMITH : (a) There has beon some in.
orease as a result, of war-time conditions.

(b) The powers available are those provided by sections 152 and 153 of tho Pun-
)ab Municipal Act, 1911; the Bengal Suppression of Iminoral Traffic Act, 1933 ; “and
in cantonment areas, sections 235, 236 and 237 of the Cantonments Act 1924. The
C&ef Comtmssxoner ha.s tecently been a.sked to take all possible steps to oombat this
3

NUMBER OR INDIAN PrisoNERS OF WAR FREED BY AMERICAN Tnoors IN vaox
242, Tae HoxoUrABLE Raya YUVERAJ DUTTA SINGH : Will Governmen? -
state how many Indian prisoners are among the 5,050 Allied prisoners rescued by the
American troops from the Japanese mtemmont camps at Cabanatuan (Luzon) om’
or about the 5th February ? -

Tue HONOURABLE St MAHOMED USMAN (on behalf of Defenoe .Depart-
ment) : None. )
" HospiTaLiTY 10 -BRITISH TEOOPS BY INDIANS
243. TaE HoNOoURABLE Rasa YUVERAJ DUTTA SINGH : (a) Is it a fact
as stated’by Mr. Amery, the Secretary of State for India, in the House of Ccmmom
on' or about the 22nd February, that:—
" “ the Government of India had taken steps to ‘encourage Indians, who cou]d,
do o, to offer hospitality to.British troops in India ”’?
. (b) If so, what ateps have been taken, or encouragement propoood
by Govemmont : -
(c) Will they lay on the table a copy of the instructions or” mquesﬁ
embodying such encouragement ?
(d) Have similar steps been taken in favoyr of Americans, Chmese or Dominion
troops in India ? .
Tae HONOURABLE S1r MAHOMED USMAN (on behalf of Dofenoe ‘Department):.
a) Yes.
@ (b) The desirability of offering hospitality is brought to the notwoe of the persomv
who are considered to be in a position te do so.
(¢) Na instructions have been issued and no requests made officially. -
(d) The Government of India would indeed be glad if hosplta.hty could be
_.oﬁ'ered to all troops whether American, Chinese or belonging to any of the Dominiqns.

IMPORT OF MOTOR CARS FROM BRITAIN . ‘

244 Tae HoNoyeasLE Rasa YUVERAJ DUTTA SINGH: (a) Is it a fa.ct
thet Government have issued permits for the import of about 2,000 British cars for -
use in India ? If so, whether they aré intended for the use of officials or non-cfficials.

(b) Will Governmont make a statement indicating their attitude towards the
growth of Indmn automobile industry, and the steps taken to mplement the same 1.
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' Tae HoNoURABLE Mr. H. M. PATEL: (a) The Honourable Member is refer. -
d to the reply given by the Secretary, War Transport Department, on 7th March,
D45 to question No. 99 by the Honourable Mr. G. 8. Motilal:  The importation of
heso oars is not expected to havo any adverse effect on the indigenous . automobile
ndustry, because that mdustry is'not expected to come into active production for
ome time yet.
(b) A panel on “ Automobxles and Tractors ) is bemg set up by the Planning and
ovélopment Department to consider in detml a.nd report on tho dovelopmen.t of the
utomobile industry in India.
‘ Tre HoNovrasLe Mr. HOSSAIN IM:QM Could the Honoura.blo Member
indicate the time when he expeots this consignment 3 )
. Tre HoNourasLE M. G. 8. MOTILAL: Have Govemmont any mformstxon
8 to when these cars are expected ?
Tsk HonouranrLE M. H. M. PATEL :- No, Su'
‘Tz HoNOURABLE Me. HOSSAIN-IMAM : Is there any mtentxon of allottmg-
cars to the membors of the Legislature ?
(No answer.)
Scarcrry oF CLoTH I8N PROVINCES ’ .
245, Tnx HoNouraBLE Rasa YUVERAJ DUTTA SINGH : (a) Are Governs-
‘ment-aware that there is a cloth famine in most of the Provinces in India as the
‘allocation of quotas is most inadequate to cover the bare rneeds of the people 1
.. 7(b) What steps have thqy taken, or propose to take, to increase substantially
“the quotas of cloth for the different Provmees, to meet the level of reqmroments of .

::the peoples. ?

Tar HoxouraBLE M. H. M. PATEL : (2) There is certamly not a cloth
‘famine in most of the Provinces as alleged by the Honourable Member though I admit
that. there is a gerteral shortage of cloth which is specmlly acute in_ cortain Provinces,

pa.rtlculh.rly Bihar.
() Government is making-every oﬁ'ort to increase the amount of cloth avmlablo

th increasing production. Coal allotments to the industry are being increased and
;we are trying to gat more mill stores and machinoery. - We are also trying to 1mport

*a limited quantity of fine cloth and yarn.
~ Tar HoNourasrk M. G. S. MOTILAL : .Is one of the measures for ‘meeting

production reduction ot various qualities ?_
TrE HoNoUpABLE Mr. H. M. PATFL Yes, Sir. That is under oonsxderatxon
TrE HoNOURABLE Me. G. 8. MOTILAL How many qua.htles havo 80 far been:

“reduced 1
THR HoNoURABLE ME. H. M, PATEL : I said that the question of reducing thg’» .

- varieties is now under aetive examination. .
Tur HoNouraBLE ME. SUSIL KUMAR ROY. OHOWDHURY Isit according
. to the Honourable Member that there is no cloth famine or according to his Vocabulary

dhortage of cloth in Bengal ? :
“  Tae HoNOURABLE Mr. H. M. PATEL: In my repl'y I pointed out that there is .

; general shortage of cloth which js-specially acute in certain Provinces.
& Tex HoNouraprLk Mr. SUSIL KUMAR ROY CHOWDHURY: But yol!-

4\!

;nentxoned only Bihar ?
+« TnaE HONOURABLE MR H. M. PATEL ¢ 1said particularly Bihar.

Tk HoNoURABLE MR. P. N.SAPRU : What is the distinction that.the Honour- .
Able Member draws between shortage of cloth and cloth famme ? What i+ the

cntenon 7

(N 0 answer. )
: THE "HoNoUraBLE Mr. HOSSAIN IMAM : - I there any uxtentxon on the part .
"of the-Central Government that-every Province should take measures on the lines on.-*
‘which Bengal is taking action at the present moment ?
(No answer.) .

“Tng HoNoUrABLE Mr. (. S. MOTILAL : I this ‘aoute» shortage only in some-
]’)&l‘t'! of bxhar or throughont Bxlmr 7 ST - :
33? - -

'5‘ -
.o
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Trx HowoUrasim My, H. M PATEL : I have no information. :
" Tek HorourapLE Mr. SUSIL KUMAR ROY CHOWDHURY: Has the

.Honourable Member seen the report in the Statesman and the statement made by the
Right Honourable Sir Tej Bahadur Sapru about acute cloth shortage in Bengal ¢

Tre HoNoUraBLE M. H. M. PATEL :* Yes, Sir. /
. TaE HoNouraBiE Mr. HOSSAIN IMAM: Has the Goverriment read the
report of a great number of bales being unearthed by Mr. Griffith and his colleagues 1
Tag HoNouRABLE Mir. H. M. PATEL : Yes, I have seen that report.
REPLACEMENT OF THE LEAGUE oF NATIONS BY A STRONGER ORGANISATION

. 246. THE HQNOURABLE RaJa YUVERAJDUTTA SINGH : () With refarence
to the financial contribution which India annually makes to the League of Nations,
has the attention of the Govéernment been drawn to the following ‘statement of M.
«Churchill, the Premier-of England, in the House of Commons, on or about the 27th
Fobruary, on the Yalta Cenference debate: = * The former League of Nations
will be replaced by a far stronger body in which the U. 8. A. will play & vitally impor.

‘tant part. - Taught by bitter experience, we hope now to make the world conscious of
the strongth of the new instrument, and of the protection which it would be able” to
..afford all who wish to dwell in pesace ?

(b) Have Government ascertained, or do they propose to ascertain the details of
the formation of the new body which would replace the League of Nations ?
Tire HanourasLx Sie MAHOMED USMAN :  (a), Yes, Sir. oL
(b) The Honourable Member’s attention is invited to the provisional  plan
.embodied in the Dumbarton Oaks proposals which have been largely publicised. - -
No doubt the question of the winding up of the League and the transfer of the fune-
tions of existing organisations inder the League will form one of the items for dig-
.oussion at the forthcoming San Francisco Conference which is being convened to
further the plans laid at Dumbarton Oaks for a world Security Organisation. At
that time the contributions to be made tQ the new organisation by member States
(including India) will fall for consideration. L
NAME or PRINCIPAL INFORMATION OFFICER .
247. Tae HoNouraste KUMAR N. N. SINHA : ‘Will Government ‘state :—
(a) Who is the present Principal Information Officer to the Government of Indin
and -what are his academic qualifications ? , , -
(6) When was the said officer  appointed and what are his present terms of
.employment ? . . g X
(c) Isit a fact that he was a sub-editor or assistant editor of a newspaper prior
to his appointment to this post ? )
. T HoNouraBLE S; MAHOMED USMAN ; (a) M. J." Natarajan. . He i
B. A. (Hons,) of the Bombay University. . -
. (b) Hewas first appointed as Deputy Principal laformation Officer in 1938 after
-a written test and interview by .the Federal Public Service Commission. He is in
receipt of a fixed salary, of Rs. 2,000 p. m. since 1441 when he was appointed Principal
Information Officer. ) . . '

. ! ’ -

(c) No. Mr. Natarajan has had 13 years’ experience in Journalism. He was a
"sub-editor on the staff of the T'tmes of India, Bombay, from 1925 to 1928. He then
*joined the Pioneer, Lucknow, as chief sub-editor and was appointed Chief Assistant,

Editor in 1934, He officiated as Editor of the Pioneer on several occasipns.
. ‘ Scarcrry or CLOTH IN BENGAL ‘ .

248. ‘Tux HonxouraBL® KUMAR N. N. SINHA : (a) Has the atténtton of the
‘Government been drawn to tho proceedings of the Bengal - Legislative Assembly of the ,
'22nd February, in which Mr. H. 8. Suhrawardy, Minister for Civil Supplios admitted
that “ there was a cloth famine in the Province, but was vory largely due to inade-
quate supply. The quota allotted to Bengal was very low: he had vigorously
-protested against that, and if justice wasmot~dono to Bengal the Province wasin for a
very bad time indeed.......... The position talken up by the Central Govern-
ment regarding allocation of cloth to Bengal was indefensible ’? - L

(b) What steps have Government talten, or porpose to take in the immediate
future to(augme“nt the quota of supply of cloth to Bengal ? "
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THR HoNourasre Mr. H. M. PATEL : (a¢) Government have not seen the
P ings of the Bengal Legislative Assembly referred to by the Honourable Mem-
.ber but Lam prepared to dccept his statement that the remarks in question were made
. by the Honourable Mr. Subhrawardy. ) : :
(b) The question of refixing the quota of each deficit aren is being examined.

STATEMENTS, ETC., LAID ON THE TABLE

TAE HoNouraBLE Mr. D! D. WARREN (War Transport Secretary): Sir
I lay on the table copies of Notification issuec by the Chief Commissioner, Ajmer-
Merwara, No. F./22-3 III (CC), dated the 2nd January, 1945, amending the Afmer*
Merwara Motor Vehicles Rules, 1940.

.- ———— e

NOTIFICATION
Ajmer, the 2nd Jonuary, 1945 ;

No. F/(23-3.ITI (CC).—Tho Chief Commissioner is pleased to make the following amend-
ment to rule 61 of the Ajmer-Merwara Motor Vehicles Rules, 1946, published with this Adminis.
tration Notification No, 1141/34-W/38-111, dated the 12th June 1940, the amendment having
been previouely published in this Administration Notification No. F/22:3-I1I (CC), dated the 14th
‘Soptemb‘er 1944 :— ' :

‘In Yules 6.1 (a) of Chapter VI—Contrbl of Traffic—for the figure and word *“ 5 tons " in
line 4 substitute the words * eight tons in the case of a six-wheeled vehicle and six tons in the case
of a four-wheeled vehicle '’ and for the figure and word ** 3 tons '’ in lines 5 and 6 substitute the
wordn{ * five tons in the case of a six-wheeled vehicle and four tons in the case of a four-wheeled
wvehicle.” : )

- > )

TeE HoNoURABRE Mz. D. D. WARREN (War Transport Secretary): Sir,
Ilay on the table copies of Notification issued by the Chief Commissioner of British
Baluchistan, No. 185/21-44/PTC, dated the 15th February, 1945 amending the
British Bal.uchistan Motor Véhicles Rules, 1940.

NOTIFICATION"
Quetta, the 15th February, 1946

No. 186/21-44/PTC.—In exercise of the pdwers conferred by Seotion 70 (1) of the MotoT
Vehicles Act, 1939 (VI of 1839), the Chief Commissioner of British Baluchistan is pleased to direct
that the following amendment shall be mada to the Britisl. Baluchistan Motor Vehicles Rules,
1940 publiched in Notification No. 347/M. V., dated the 1st April, 1840, printed at pages 841 to
-982 of the Gaette of India, Part II-A, dated the 27th April, 1940 :— ‘

For rule 5-44 substitute the followinf — .

The body of every public service vehicle shall be so conrtructed and so fastened to the frame

of the vehicle as to comply with such directions as may be issued by the Provincial Transport
Authority from time to time.

INFORMATION PROMISED IN REPL{ETO QUESTIONS LAID ON THE
TAB

His ExceLLENCY THE COMMANDER.-IN-CHIEF : Sir, I lay on the table the
information' promised in reply to question No. 132 asked on the 13th March, 1944
by the Honourable Pandit Hirday Nath Kunzru. | . -

. DECISION TO GRANT THE KANK OF MAJOR TO RIFLE COMPANY COMMANDERS IN ACTIVE
BATTALIONS

Number of Indian Captains commanding Rifle Companies before the decision to grant
the renk of Major to cfficors holding that appointment was given effect to . .

Number of above Indian Captains who have remained Rifle Company Commanders

and have been promoted to the rank of Major . . . . .

7
‘87

STANDING COMMIITEE fOR' THE FOOD DEPAR'I:MENT.
Tue HoNoURABLE ME. B. R, SEN (Nominated Official): Sir, I beg to move :—
“ i G oeed to elect, in such manner as theHonourable the President riay
dimct,'lt‘i}:r‘: ﬂf&%ﬁ@m to n:r:g on :::gtmdinq Coemmittee to advise on subjects. in the-
Depgrtment of Food~during the financial year 1045-43.'“
' )
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Tae HoNouraBLe Ms. P. N. SAPRW : (United Provinoes Southern : Non-
Muhammadan) : 8ir, I just want to ask one question. Would the Honoursble Mr.
Sen.be pleaged to give us some indication of the work done by the Standing €ommittee
during the year ? Hoy many times did it meet during the year ¢
Tm'.' HoNouraBLE MR. B. R. SEN : 8o far as I am aware, the Committee met
three times during the year. Various questions of policy, as well as of detail, were
referred to them and their advice sought. :

The Motion was adopted.

DEFENCE CONSULTATIVE COMMITTEE

+  Hrs Excﬁmmcy THE COMMANDER-IN-CHIEF : Sir, I move :—

. “ That this Council do procoed to elect, in such manner as the Honourable the President may
djmi’gffsui ;lgn-omcial members to serve on the Defence Consultative Committee for the financial

The Motion was adopted.

STANDING COMMITTEE- FOR THE INDUSTRIES AND CIVIL SUPPLIES
: DEPARTMENT. ’ ,
THaE HoNoURABLE ME. H. M. PATEL (Industries and Civil Supplies Secretary) :

Sir, I move :— .

“That this Council do proceed to elect, in such mannor as the Honourable the President
 may direct, four non-official members to serve on the Standing Committee to advise on subjects
in the Department of Industries and Civil Supplies.” -

The Motion was adopted.

CENTRAL COMMITTEE OF THE TUBERCULOSIS ASSOCIATION OF INDIA
TAE HoNouraBLE S8R JOGENDRA SINGH. (Education, Health and ‘Lands

Member): Sir, I move :—
* That this Council do proceed to elect, in such manner as may be approved by the Honour-
"able the Prosident, one person from among their number to sit on the Central Committee of the
. - h

Tuberculosis Association of India.’”
“"The Motion was adopted.

STANDING COMMITTEE FOR THE EXTERNAL AFFAIRS DEPARTMENT
THE HONOURABLE Sm'MAHOMED USMAN (Leader of the House): Sir,

I move :— .
* That this Council do prooeed to elect, in such manner as the Honourable tho President
may diroct four non-official members to serve on the Standing Committeo to advise the External
Affairs Dopartmont on subjeots pertaining to British Balughistan and the tribal areas for the
financial yoar 1945-46."" -
T HONoUBABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammidin) : Before you put the question I will just siy one word. I welcome
-the formation of this Committee but I should like to point out one thing in connection
with it. The External Affairs Department deals not only with British Baluchistan
and the tribal areas but also with the question of migration and immigration of
Indians into non-Empire countries and I should like to see the scope of this Committee
to be extended to cope with questions of immigration and migration of Indians in non-
Empire countries. The Commonwealth Relations Department deals with the ques-
tion of Indian immigration into Empire countries but this deals with the question of
migration of Indians into non-Empire countries and, as you know, the question of
immigration of Indians to non-Empire countries is becdming an important one. We
know what has happened just now in the United States in regard to the entry of
Indians as immigrants. 8ir, I would like the sc.:gp'e of this Committee to be further

extended.
THE HoNOURABLE S1e MAHOMED USMAN :, All that is stated in the Legisla-
% ive Department notification dated the 5th March, 1945, is that ““ the Commiftee to
be constituted for this Department will advise on such subjects only as appertain to
.British Baluchistan and the tribal.areas ’. These rules were made in consultagion
C R . . K
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with a Committee of the Legislgtive Assembly. I am therefore unable .to 88, -
thing in regard to what the H?nourable. Member has said. y any

Tae HoNoURABLE Mz. P, N. SAPRU : You may bear my suggestion in mind.
THE HoNourasLE STR MAHOMED USMAN :  The suggestion will be on record.
The Motion was adopted. ) '

LEGISLATIVE DEPARTMENT
NOTIFICATION ’
s © _ New Delhs, the §th March, 1945 -
No. F."178/44-C. & G.—In supersessioti of the Notification of the Government of India in ths
Home Department No. F. 49-Pub, ,dated the 22nd August, 1822 and of all notifications
the same, the following Rules to regulate the constitution and procedure of Standing Committees
of the Central Legislature are published for general information :— . - )

RULES

1. Btanding Committees of the Central Legislature to advise on subjects handled in a parti-
gular Department of the Government of I ndia aro constituted as the result of the adoption by each
Chamber of a motion for the election to sych Committee for the next following financial yéar of
spacified number of non-official members of the Chamber concerned. .

2. Bubject to rule 3, such motions will hereafter be moved annually in tho course of the Budget
8easion in the case of the following Departments, namely : — o

-The Commerce Department, »

The Labour Department,

The Supply Department, .

The Food Department,

The Department of Posts and Air,

The Departihent of Information and Broadcasting,

The Department of Industries and Civil Supplies,

The Defence Department,

*The War Transport Department,

The Home Department,

The Legislative Department,

The Departmont of Planning and Development,

s The Departmont of Education, Health and Lands, .
1The External Affairs Dopartment.

3. If a Department.named in rule 2 proposes to discontinue the Standing Committeo attached
to the Department appropriate steps will bp'takon to bring this intention to the notico of each
Chamber in advance of the date on whiock the motion for the election of membors for the next
following year would normally be made.

4. Any-Department named in rule 2 may at its option moved for the electiort of mombors to
two or more Committecs to advise on different categories of subjects handled in the Department 3

‘Provided that where two or more Committees are constitutod for & Department the subjeot-
matters assigned to the Committoe shall substantially embrace in the aggrogate all the subjeets
handled in the Department. )

5. A member of a Committee who coases to be a membor of tho Chamber which elected himy
to the Committee shall ceaso to be & mamber of the Committee and if a vacancy occurs in a Com§
mittee for this or any other reason during the course of the year for which the Committee’ was
constituted a motion shall bo mado as soon as may be in tho Chamber cencerned for tho election
of & momber to fill the vacancy. ) -
. 6. The Chairman of each Cammittec will be the Member of the Governor-Gonsral's Executive
Council in charge of the Department to which the Committee is attached or any officer deputed by
him to act as Chairman on hjs behalf, and an officer in tho Department concerned will be Secrotary
to the Committee.

7. The following subjects will bo laid before the Standing Committees : — o

(¢) All Bills introduced or proposed to be introduced by non-official mombers of the Legis-
lature, and logislative proposals which the Department concernd intends to undertake and on
- which the Member in charge of the Department desircs the advice of the Committee.

(43) Reports of Committees and Commissions (not including utipublished reports of dopart.
mental committees) on-which the Indian Legislature is not adequately represented.

(4i) Major questions of general policy on which the Member in charge of the Department
desires the advice of the Committee.

* (w) Annual Reporte. . o .

{v) With the approval of the Member in charge of the Department, any.topic of public import-
ance within the field of the Committee which & member of the Committee may propose for

discussion d:l ,] .
Provided that :-— . . . ) . .
(¢) in cases of urgency a refererice to the Committee may be dispensed with by'tho Depart-
ment concerned ; i ]
" #The Committes to be constituted for this Department will advise on the subjects handled .
in the Department other than subjects within the jurisdiction of the Standing Commnittee for

$The Committee to be constituted for this Department will advise on such subjects only nm

appertain to British Baluchistan and tho Tribal Areas. ¢

-
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i) the following cases shall be excluded from the purview of the Committee :—

a) oases conoerning appointments ; :

b) all canes whioh the Member in charge of the Depo‘mont oonoerned copsiders cannot be
P! before the Committee consistently with the public interest. .

. 8. The fanections of 8tanding Committees will be purely advisory and their proceedings wilk
be striotly confidential. No press representatives will be allowed to attend any meeting of &
Committee. Brief reports of the activities of each Committee mentioning the subjecte disoussed
and the conclusions reached by the Committee but not the tenor of the discussions will be cirs
oulated to all members of the Central Legislature. : '

9. Meetings of the SBtanding Committees will be summoned by the Secretary not less than
twice a year at such times as may be decided by the Member in oharge of the Department. The
agenda of the meeting will be drawn up and ciroulated by the Secretary, together with a Memos
randum explaining the nature of each item of Husiness and cogiu of such papers as the Member
in oharge of the Department directs to be furnished to the Committee. Such papers will be
returned by, members to the Secretary at the close of each meeting. The proceedings of the Cam»
wittee will be confined to items of business entered in the agenda, and any requests for further
information will be dealt with under the orders of the Member in charge. :

10. At a meeting of a Standing Committee the Secretary may be requested by the Member
to explain each item of business. The Chairman will then invite a discussion and the Secretary
will note on the departmental file the general opinion of the Committee. )

11. The Committees established under these rules will be in addition to the Defence Consul-
tative Committee, the Standing Committee for Roads, the Standing Finance Committee, the
Standing CommMttee for igration, the Standing Committee on Pilgrimage to the Hejag, the
Standing Finance Committee for Railways and the Central Advisory Council for Railways which
have been established under other rules, and the prooedure ¢f which will continue to be governed
by the rules under which they were constituted. ) .

G. H. SPENCE, Secy.

STANDING COMMITTEE FOR THE PLANNING AND DEVELOPMENT
: DEPARTMENT .

- TeE HoNoURABLE Mr. H. M. PATEL (Industries and Civil Supplies Secretary):

8Sir, I beg to move :—

* That this Council do proceed to elect, in such manner as may be approved by the
Honourable the President, five non-official mergbem to serve on a Standing Commitiee for the
Planning and Development Deparyment for the year commencing from lst April, 1945.”

The Motion was adopted. ¢

A}

——

STANDING COMMITTEE FOR EDUCATION

TuE HoNouraBLE StE JOGENDRA SINGH (Education, Health and Lands
Member ): Sir, I move :—

. ¢ That this Council do proceed to elect, in such manner as the Honourable the Presideas
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